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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI M. C. CHAGLA): Sir I 
protest against this abuse of the procedure of 
the House. The day before yesterday I faced 
this House for one hour. The Deputy 
Chairman allowed the discussion to go on for 
one hour. I had tried to answer every question 
that was put. Now, my friend, Mr. Rajnarain, 
is trying to protract the debate by asking 
further questions and carrying on the discus-
sion. I do not know under what procedure this 
is being done. If there is a privilege motion, I 
am prepared to face it. If I have made any 
incorrect statement I am prepared to explain 
it, but now to continue the debate which ended 
the day before yesterday really I do not know 
under what rule this is being done. 

 

MOTION OF THANKS ON THE 
PRESIDENT'S   ADDRESS—contd. 

SHRI NIREN GHOSH (West Bengal): Mr. 
Chairman, Sir, I would like to make the first 
point that winds of change are blowing in 
India and the Congress in its post mortem of 
the election has not yet come to realise what 
changes have already take place or what 
changes may take place in the future, The 
entire Address of the President does not reflect 
the change in the correlations of the forces in 
India because the people of India have rejected 
this reactionary Congress caucus that has been 
ruling in India for the last 20 years, a 
reactionary caucus that did not and do not 
serve the interests <j? the people, that did not 
and oa not intend to serve the interests of the 
people, a reactionary caucus that serves and 
wants to serve the interests of a narrow 
stratum only, a  section  of the bourgeois  
landlords 

and  the  toreign   imperialists,   it   has been in 
their service. [THE   VICE-CHAIRMAN    (SHRI   

M.    P. BHARGAVA)   in   the   Chair.] 
The Address of the President does not 
reflect any change; it only signifies 
that they want to proceed along the 
old beaten path. It is true that the 
people of India are on the march; t 
is true that they have not yet founi 
out the alternative path; it is 
true that utilising the discontent cf 
the people against the Congress 
Swatantra Party has been abL 
secure a good amount) a sizeable 
amount, of the electorate, on to their 
side, to swing a good portion of the 
electorate on to its side. That is a 
reactionary party. In rejecting the 
Congress, the people have not yet 
found the democratic forces and a 
democratic path; a portion of the elec 
torate has gone over to the Swatantra 
Party or to the Jana Sangh: The 
Swatantra Party is for the untrammel 
led operation of the vested interests 
and they want to openly plump for 
the protection of the foreign imperia 
lists like any other satellite country 
in Latin America. Theirs is an open 
declaration. They say, we must openly 
align and espouse the cause of the 
imperialists and be under their pro 
tection. The Congress only wants to 
do the same thing, is doing the 
thing—it is hobnobbing with the im 
perialists, surrendering the national 
interests to the imperialists, align- 
I   ing themselves with the 
j   imperliailists]   throwing overboard policy of 

non-alignment which    they are  mouthing  
merely   in     words,   if which perhaps 
nothing remains in fact. Only  under  a  
smoke-screen  of non-alignment, they are 
precisely pursuing their policy in order to 
hoodwink people. The Swatantra Party say; us  
do it openly. The Congress says, no, let us do 
it under a screen, behind the screen,   so  that  
the     people  can   be bluffed and 
hoodwinked. That is the difference between 
the two parties. 
Now„   I  would   like  to  make   tl   f point 

again that the President's Ad-,   dress is  a petty,  
philistine rigmarole / containing nothing new. It 
is said 
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the President is bound by the advice of his 
Cabinet. I agree that this is the normal 
procedure. But should the President accept the 
unconstitutional advice of his Cabinet about 
that Proclamation? That is a moot point. A 
Cabinet that is prepared to subvert democracy, 
a Cabinet that wants to choke the channels of 
democracy and somehow or the other put its 
own party in power in Rajasthan, if that 
Cabinet gives a piece of advice which is 
patently unconstitutional and is beyond the 
limits of the Constitution, should the President 
do that unconstitutional act? I think, not. The 
President should be there to uphold the 
Constitution the normal democratic spirit of 
the Constitution, if there be any spirit; there 
are contradictory things in the Constitution. 
But he must be there to uphold the democratic 
.procedure and he must not accept the 
unconstitutional advice of his Cabinet. Yet 
that has been done. I think the President 
should not hide behind that convention that he 
is bound down by the advice of his Cabinet 
and do illegal things, make illegal 
proclamations. 

Then, that has happened here? The whole 
country is passing through a famine. It has 
become a critical and eternal famine. Now, the 
PL-480 was a method devised by this 
Government in order to meet the situation of 
famine created by the Government itself. But 
the PL-480 was the green signal, it is an open 
invitation to the Americans to make inroads 
into the country, to penetrate into the country, 
to indulge the subversive activities and 
subvert democracy in India and create an 
American economic empire inside India. That 
is how it has proceeded. You have not made 
any progressive land reforms. What the 
French Revolution could do under the banner 
of liberty, equality and fraternity three 
hundred years ago, this reactionary 
Government, mouthing the phrases of 
socialistic pattern with just not a shred of 
socialism in it, did not even do that-confiseate 
the land and give it to the peasantary which 
could 

be done by the French capitalists three 
hundred years ago. You are more reactionary 
that the French capitalists themselves. So, you 
have created a famine. That is bound to go on 
in this way. You have not wipped out the debt 
of the peasantary; you have not written off or 
abolished the land revenue The feudal rents, 
the ieudal debts and the feudal procedures are 
there. So, through this device you have 
created a famine. Production can never 
increase unless the forces of production are 
unfettered and they have a free play. Having 
created This famine condition, through the 
PL-480 you have invited the American inme-
rialists. It is not a food gift, or a food aid. I 
should like to put this question squarely 
before the Government. What is the US doing 
with some 200 or 300 crores of the counter-
part funds *hat they have in India? Have they 
not bribed the officials? Have thev not created 
an American Lobby in Parliament? Are you 
sure that they have not bribed the Generals 
themselves, or that they have not created an 
American Fifth Column in every agency and 
in every sector of the economy and the public 
life of India. With these huge funds at their 
disposal it is precisely what they have done 
and they have been allowed to do this, to 
subsidise the American Fifth Column in India. 
That is lhe net result of the PL-480 and that 
shows clearly that you have betrayed the 
nation to serve the Americans   well. 

Now, as regards the economy, it is in 
shambles. Let us say that India has become 
economically bankrupt, totally and fully, and 
this trend cannot be reversed by the way in 
which you are moving. You are moving in the 
old way. You have planned for this 
bankruptcy. The so-called Five Year Plans are 
plans for getting our independence more and 
more into dependence upon foreign aid, 
foreign imperialists, foreign control and for-
eign exploitation, so that now you have come 
to such a pass that whatever small industry 
would be set up, that 
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[Shri Niren Ghosh.] industry cannot be run 
unless we import  the intermediate    goods,    
spare parts and components to the tune of Rs. 
800 crores annually and that too from the 
Western! sources.   You have not planned in 
such a way that    our economy becomes a  
self-reliant    one or a  self-generating one, that 
it  can regenerate  or  rejuvenate  itself.   You 
have thrown it into total dependence. And 
foreigners not you, are in control of  the  
economy.   With  the  so-called aid and loans 
and another form of exploitation by way of 
investments running into one thousand crores 
of rupees in the private sector the Indian eco-
nomy is now in the grip of the Americans and 
India has become just   like any other Latin 
American country.an American economy 
empire. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): You can continue after lunch. 
The House stands adjourned till 2-30 P.M. 

The House then adjourned for 
lunch at half-past one of the clock. 

The House reassembled after lunch 
at half-past two of the clock, The 
VICE-CHAIRMAN (SHRI       M.       P. 
BHARGAVA)  in the Chair. 

SHRI NIREN GHOSH: Mr. Vice-
Chairman, Sir, I was on the point of our 
economy. Now it .has been broached about by 
Prof. B*R. Chinoy, for example, that as a 
price for getting whatever we require from the 
Yankees we should go in for a second dose of 
devaluation. He says that because devaluation 
has not been done to a sufficient extent, in 
order to normalise the situation we should go 
:n for a second dose of devaluation. Are you 
going in for such measure? You have already 
surrendered the economy of this country to 
the Americans. There is recession. There is 
over-pro_ duction. There is under-utilisatiop. 
of capacity. You have brought about this in 
order to serve the interest of that narrow 
stratum of vested interests 

—Indian and foreign. Now if you go in for a 
second dose of devaluation, then, God himself 
would not be able to save India. 

Sir   if the wage level is simultaneously 
raised throughout the   country, the problem of 
there being no market for our consumer goods 
can be solved without    there  being    any    
inflai Economy theory teaches    that if wage  
level  is  raised    simultaneously throughout 
the country in all th» industries, there would! 
not be irflatiol and there would be a 
sufficiently consumer market in order to 
absorb the production. 

Coming to Agriculture, unless agricultural 
reforms are carried out, unless peasants are 
given land gra unless their debts are 
cancelled, unless their rent is cancelled 
production would not increase. The vast 
countryside can act as the greatest cushion. 
Our economy is stagnating and deteriorating 
and having its effect on the country. It is 
bringing about an economic crisis. So what is 
required is a moratorium on foreign debts . 
loans. 

We should not import goods that we do not 
require and whatever we import should be on 
the basis or bartei. in exchange of our 
commodities.   We must compel them to trade 
on    that basis. That is a sine qua non of any 
planning.   There can be n0  planning unless the 
foreign trade is nationalised and taken over by 
the State.   Without that there would be only 
planning fo a crisis, for foreign   dependence    
and sacrifice of national  interest and  nothing  
else.    Without   that   there   c be no planning 
whatsoever. 

Now I would like to touch on   the-question 
of West Bengal and Ken and also on the 
question of Bihar. In Bihar drought is there.   
Now who going to feed    the people of   Kerala. 
West Bengal and Bihar?We think it the 
responsibility of the Centre. 

SHRI S. S. MARISWAMY (Madras): What 
about Madras? 
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SHRI NIREN GHOSH: If so, include it, I 
have no objection. So it is the responsibility of 
the Centre. Only the Centre can execute an all 
India food policy. What is happening? Kerala 
is not getting its food. You asked them to stop 
overdrafts and you have asked them to raise 
the price of the rationed quantity or quantum 
which naturally invites Centre-State conflict. 
So we squarely say that of the people of 
Kerala or West Bengal suffer the entire blame 
would be put on the Centre. Now if you say 
that there is drought or shortage of foodstuff, 
why do you not introduce State trading on a 
country-wide scale and mop up every single 
grain of marketable surplus? You are not 
doing that. You are allowing hoarders a free 
run. 

You have the Food Corporation of India.   
What has  it done in  Bengal? During this 
season already 4 to 5 lakh tonnes  of    
foodgrains  have    changed hands but only 
50,000 tonnes have been procured by the Food 
Corporation of India.   Now they say that the 
previous Government, the'Prof ulla Sen 
Government did not go in for   procurement 
and now the entire rationing system in West 
Bengal is going to break down. The entire food 
front there is in shambles.   That is the state 
they have left us in.   Whose fault is this? 
Obviously the Centre's.   As far as I 
understand, the last year's quantum of 14 lakh 
tonnes of wheat and 2 lakh tonnes of rice you 
are not prepared to give us.   You plead , 
"Where is the surplus stock?". Well, it is the 
Centre's responsibility. Throughout India you 
should have introduced State trading and 
mopped up every single marketable grain, 
everything, so that it could be rationed out. 
You  have  not done  that.   You  have landed 
us in this pass, and you are not giving us the 
assurance that you will get us 2 lakhs tonnes of 
rice and whether you will get Us 14 lakh 
tonnes of wheat, i.e. the quantiity you gave last 
year     We are not concerned with your PL-
480.    If all the marketable surplus had been in 
your hands and distributed equitably there 
would have been no quarrel.   We would then 
be pre-   1 

pared to eat less and go without the PL-480 
grain. You have deliberately brought us to 
this situation. 

Now for the non-gazetted employees of the 
Kerala Government we require Rs. 6 crores. 
You are not giving us that money. If you do 
not give that, you should give us our share of 
foreign exchange. In West Bengal on jute, tea 
and other things we earn at least more than Rs 
300 crores of foreign exchange. 

SHRI A. D. MAM (Madhya Pradesh):   
India earns. 

SHRI NIREN GHOSH: The State of West  
Bengal  earns.   Almost   50    per cent of the 
foreign exchange is earned by  West   Bengal.    
Why   should      we suffer when we earn so 
much of foreign exchange?   Give us that 
portion of foreign exchange.   With the money 
we can import from whatever countries we 
please and we can put -our economy on a 
sound footing.   We can nationalise foreign 
concerns and set up new industries.    We can 
go in for industrialisation and also solve the 
unemployment  question.    So   good  Centre-
State relationship is in the hands of the 
Centre.   In these circumstances if you ask the 
States to find    resources for themselves and 
not to ask for Central assistance is a delibrate, 
planned conspiracy   against  the   non-
Congress governments.      You   are  
deliberately inviting conflict between the    
Centre and the States and manoevring in such 
a way as to discredit the State Governments so 
that they    cannot solve their problems when 
you have created all the problems. Last year 
within this month, at least three lakh tons 
were corected. The outgoing State Congress 
Government  has not left anv    stock. Levy  
was not even operated  and  no grain was 
collected.   No rice was collected.    That  is  
the  position  V/e   are now in Bengal.    So I 
say this is a serious problem.    So we want to 
know how much food and rice you    would 
give us.   Then there should not be any rise in 
the price of the    consumers' ration. If there 
be any diffenrence between the price at which 
it has to be sold 
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the price at which it is collected, then this 
difference should be made up by the Central 
Government. There is no other way out. So 
you must be prepared to cover that balance so 
that there may not be any rise of even a paisa 
in the ration quantum which is sold to the 
people. Rather there should be a decline in 
prices. There should be a cut-down in prices so 
that people; can get food at cheap rates. What 
we say is that under no circumstances the 
consumer price of ration supply shall be 
raised. It must be maintained. We want to find 
out what quantity of foodgrairs will be 
supplied, at what price and the amount of 
subsidy to maintain the present consumer 
price. We demand from1 the Centre that the 
difference between the procurement prices, 
whatever they are, and the present fixed 
consumer prices, should be borne by the 
Central Government fully. That ig what I 
wanted to say as regards food. 

Next, I want to say a few words on our 
foreign relations. Let us take the question of 
border. In April. 1952, our army advanced up 
to the McMahon Line. Ten years before we 
were not there. After 1952 when our army ad-
vanced, China did not protest. So we think 
NEFA belongs to India, i* is part and parcel 
of India and China cannot make any claim 
whatsoever there. But there is dispute here in 
Ladakh. when that road was constructed, dur-
ing three years the Indian Government did not 
make any protest. Mr. Nehru said on the floor 
of Parliament that the border alignment was 
not known. It was only in. 1960 that they had 
revised that position and said that everything 
was known. It is clear that there is a dispute. 
But we find no mention, of that even in the 
President's Address. We are always imposing 
conditions for any sort of negotiations. This 
position is misunderstood throughout the 
entire world. We do not know what China will 
do. But we want that our Government should 
go in for unconditional  nego- 

tiations in regard to this border dispute. Mr. 
Nehru said that the question of Ladakh does 
not involve the question of sovereignty, but 
the question of Kashmir does. If that is so, if 
that is the stand of the Government, no one 
can understand us. Anything can be said 
within the four coraiers of India, but this 
position is nowhere understood abroad, and 
we are isolated thereby. There is a crushing 
burden of Rs. 1,000 crores of Defence ex-
penditure and Mr. Morarji Desai would come 
and say there is Rs. 300 crores of deficit or 
more than that. Our economy is really being 
put to unhearable strain, the last straw on 
proverbial camel's back. This is the position 
we are in. If we can solve this problem, we 
can ease the pressure put by the imperialist 
opponents. We can cut down the Defence 
Budget. We should stand on our own feet. But 
you are not deliberately doing that. So when 
there is a clear question of dispute, why should 
we not go in for negotiations? For that matter, 
I want to put it that I for one cannot under-
stand why the Soviet Union snould not call for 
unconditional negotiations. If they are for 
peaceful coexistence. iJ they are for peace aid 
peace in this part of Asia, it is the bounden 
duty of the Soviet Union, I tn.ik, to openly call 
fo: uncondi-rlonrl negotiations between Ir.d'a 
and Ch r&. Whether China would be prepared 
to negotiate is another question. By doing this, 
the Soviet Union would be helping peace and 
peaceful co-existence. It is mysterious, it is 
incomprehensible to me as to why the Soviet 
Union is not doing so now. 

Now, as regards the question of foreign 
poUcy, we are in enmity with our neighbours, 
but we are on friendly terms with our real 
enemy, that is America. Without waging any 
war, they have grabbed the entire country. We 
are becoming another Latin American 
satellite country. We are becoming a part and 
parcel of the American system. That is the 
position we have been landed in. The Hon'ble 
Mr. Chagla said that we are prepared 
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to discuss anything with Pakistan.  Why not 
discuss the Kashmir issue? Apart from that, in, 
order to settle the Kashmir issue, I raise the 
question why Sheikh Abdulla should not be 
released. The Kashmir election has been a fake 
election. There has been no democratic 
election in Kashmir. It is a fake election under 
military power. So we should release Sheikh 
Abdulla and his associates. We should try to 
come to some sort of a settlement on Kashmir 
with Sheikh Abdulla so that Kashmir remains 
with us, at least the portion, which is on this 
side of the cease-fire line, whatever it is. But it 
should be done with the consent of the 
Kashmiri people. Everybody knows that in the 
Kashmir valley, 95 per cent of the people are 
opposed to India because of India's policies . . . 

SOME HON. MEMBERS:  No. 

SHRI NIREN GHOSH: No, that is the real 
position. This so-called free and fair election, 
when you reject 19 nomination papers and 
have a walkover, is not free election. That is 
no democratic way to solve this question. We 
should try to find some via media to institute 
negotiations on Kashmir with Sheikh 
AbduUa, etc., and cut down our Defence 
Budget drastically. 

AN HON.  MEMBER:  By giving it? 

SHRI NIREN GHOSH: No_ not by giving 
it. If we can settle with Sheikh Abdulla, it will 
remain with us. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Niren Ghosh, you have  
taken  27  minutes. 

SHRI NIREN GHOSH: There was some 
interruption. I will finish within three 
minutes. As regards the Emergency, the 
Defence of India Act, etc.: we have read in. 
the papers that from the 1st July the 
Emergency will b( lifted. Why not lift it 
throughout the length and breadth of the 
country' The Emergency should not be in anj 
part of India. It should be lifted un-
conditionally everywhere without   anj 

138 RS—5. 

reservation. The Defence of India Act, the 
Emergency, the Rajasthan Proclamation, this 
sort of fake election in Kashmir—what do 
these mean? It means that it is the Congress 
which poses a threat to parliamentary demo-
cracy. This parliamentary democracy is under 
threat from the attacks of the Congress and the 
people of India should know and learn to 
defend parliamentary democracy from these 
forces. I do not know what the Swatan-tra 
party's attitude would be on this question. 
They should clarify their position. But 
nowadays I see there is little distinction 
between the Swatan-tra and the Congress. 
They want to sail ir. the same boat perhaps. I 
would advise them to think a hundred times 
before doing that. 

SHRI LOKANATH MISRA:  It only 
shows that the  Congress has become 
wiser. 

SHRI NIREN GHOSH: No, the Swatantra 
has become smaller. As regards language, 
there is an assurance given, but I am not 
satisfied, we are not satisfied with that . If .we 
are to cement the unity of India, all the 
fourteen languages should be given the same 
status and put on a footing of equality, so that 
no language group has any grievance on this 
score. Otherwise, if we try to thrust or impose 
Hindi, it will lead to the disintegration of 
India, not to national integration. So all the 
national languages should be put on an equal 
footing. 

Then, in the name of federal structure, India 
has become a unitary State. I say the widest 
possible powers should be given to the States. 
The States must enjoy the widest possible 
power. But now( it has become not a federal 
State but a unitary State. Every power is 
vested in the Centre and the State 
Governments are glorified municipal 
corporations. It is almost like that. I would say 
that in order to preserve, cement and streng-
then the unity of India, the question 
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relationship should be examined afresh and a 
new and the only basis should be that the 
State Governments must be given the widest 
possible autonomy and the institution of 
Governorship as at present constituted, 
appointed by the President, should go. The 
Governors are not functioning in. an impartial 
manner. They are functioning in a partisan 
way, subserving particular parties and 
interests. At least they should be elected by 
the State Legislatures if it is necessary to 
retain that institution or this superfluous 
cumbrous institution, a relic of the British 
past, should be done away with at once and 
forthwith. 

With these few words, I conclude. 

SHRI SHANTILAL KOTHARI (Ra-jasthan): 
Sir, I rise here to support the Motion of Thanks 
for the Address by the President to the Joint 
Houses of Parliament. The President's Address 
has presented to Parliament a profile of the great 
Republic now in its seventeenth year, robust, 
healthy, constitutionally competent, po'itically 
mature and culturally vigorous, now entering 
into an era of commonwealth of youth, young 
men and women of this country. It spells out 
specifically and precisely the conceptual frame-
work of our polity, built by all of us together, 
irrespective of party affiliations over the last 20 
years and under the leadership and guidance of 
Pandit Jawaharlal Nehru until 1964. Under his 
guidance we have been able to build up three 
main fundamentals of Indian political 
institutions. Firstly, that the Indian democracy 
has passed through the take-off stage, belying 
the fears and apprehensions of the observers 
within and outside this country. Secondly, that 
socialism will remain the common man's 
ideology for our onward march in this country, 
and thirdly, that non-alignment, as the policy in 
foreign affairs, would remain • compass, in 
chartering or negotiating the problem* in the 
ocean of in-   | 

ternational affairs. The President has 
remindingly referred to it. He has also 
reminded us very rightly that there were 
irreversible trends in world politics and 
therefore we had to remain dynamically close 
to the events in the world. This will need on 
our part to be very vigilant and we shall 
require to up hold our commitment to the 
triple principles of public life; first, it requires 
the strength of character and sacrifice. 
Secondly, it will require -s to believe 'in 
socialist pr.p.. _ ^s. Thirdly, it will require us 
to adhere to the democratic decency or all de-
cencies that come in political life and 
behaviour. The visiting card that the electorate 
has left with us is obviomt and clear. It 
demands of us, who are representing the 
electorate in this House and the other, that we 
nourish this democracy and this country and 
the public with our positive involvement in a 
positive goal. Some of '-he issues that the 
President has touched in his Address, I would 
like to refer to them very briefly, but before I 
do that, as a Member coming from Rajas-than, 
I feel very distressed as to what happened in 
Jaipur when the disturbance took place in 
Jaipur on 7th ©f this month. Our sympathies 
go to those who have been victims in this 
particular disturbance. However, since this 
issue is entrusted to judicial enquiry, we 
should leave it at that and wait for its findings 
as to who was responsive but as far as the 
President's Rule is concerned, I believe it is 
meant to preserve constitutional propriety and 
political neutrality. In the midst of political 
confusion, in the midst of social confusion 
there, it was difficult to find the political equa-
tion within the Legislature. 

SHRI P. N. SAPRU (Uttar Pradesh) : I do 
not want to interrupt the hon. Member but will 
he point out » single non-colonial Constitution 
of a quasi-federal or federal character which 
has an article like article 356* 

SHRI SHANTILAL KOTHARI: That we 
shall discuss when we come to the amendment 
if any. I only want t» assure myself and the 
House... 
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SHRI P. N.  SAPRU:  I understood the hon. 
Member to say. (Interruptions) 

SHRI SHANTILAL KOTHARI: None will 
be sorry about it more than the President 
himself as he has referred to in his Address 
that in Rajas-than responsible Government 
had to be delayed and President's Rule had to 
be brought about. However, I am sure this is a 
passing phase and this is, to my mind, the 
knife of the surgeon meant ephemerally to 
restore the health of an ailing patient. It will 
not and should not take a long time and we 
shall all be happy, irrespective of which party 
comes to power, to see that responsible 
Government is restored in my State of 
Rajasthan. 

Referring to foreign policy, if only a 
conspectus of world situation is taken, I feel 
there is a qualitative transformation in the 
Afro-Asian affairs as in world affairs. I was 
rather surprised to read in the 1965 issue of 
'The Newsweek' of 12th July entitled "Afro-
Asian Unity—Myth and Sombre reality". It 
calls Afro-Asian Unity a misnomer, that 
Asian unity is a misnomer, that it has nothing 
to unite and only there is poverty in the Afro-
Asian countries. I do not want to be 
disrespectful to the country wherefrom this 
"Newsweek" is published. Should I take it 
that the Anti-poverty Programme of the 
U.S.A. indicates lack of unity in the American 
society? Does poverty mean that the society is 
divided? The Afro-Asian society showed its 
vigour during the Indonesian crisis in 1948-
49. It effectively proved its strength when the 
Suez Canal issue came up and we all know 
the Afro-Asian pressure diplomacy, genuine 
and deep as it was, brought about the result 
contrary to what was expected by the might of 
the West. We are accustomed no doubt to the 
ever-fluctuating un-dependable foe-friend 
equation of European, diplomacy, but in our 
Asian society we have our historical cultural 
understanding and cultural unity to our own 
common issues in the background  of our 
common struggle 

against colonial and imperialist powers in the 
past for several decades and centuries. It is 
true that we have to deepen the sense of 
political regionalism on an enlightened base, 
but it is also true that regional polity cannot 
have an isolated repercussion, and in this 
China has been one of the supreme enemies) 
one which has distorted the otherwise restored 
Afro-Asian family. My friend, Mr. Ghosh, 
said that we should negotiate with China 
unconditionally. I presume that it would be 
too much for any patriot to talk that language. 
Although we should never fear to negotiate, 
but we should never negotiate out of fear, as 
late President Kennedy rightly said Our 
unalterable premise is nation's dignity and a 
nation's sovereignty of course, of all 
concerned. So if anyone thinks of negotiating, 
he should bear this in mind. It can never do 
away with this thing. I do not know what 
exact'y my friend meant or what was in his 
mind when he referred to the French 
Revolution. I am afraid he has misread the 
happenings and the consequences of the 
French Revolution . I do not have the time to 
go into them in detail and I do not want to 
repeat the barbarous and monstrous things 
that happened in the course of the French 
Revolution and the result which it achieved in 
ultimately restoring the monarchy which we 
do not want. We want to adhere to certain 
principles enumerated in that Revolution, 
Equality Fraternity, Liberty and New 
Socialism. We would not follow the processes 
adopted by those revolutionaries. I suggest 
therefore to my Afro-Asian friends to evolve 
an Afro-Asian consensus to be built up on 
Afro-Asian fundamentals. Referring to 
Vietnam, our policy as a natioin is obvious; 
we are all opposed to what is happening in 
Vietnam. We do not want that there shouM be 
any foreign power in Vietnam or in any other 
country. I believe we should take the initiative 
to convene a consultative committee meeting 
or a consembly of Afro-Asian par-
liamentarians first to discuss the matter 
threadbare and involve ourselvei on a positive 
line of action. You can- 
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solutions by isolating one from another and 
embitter relations or complicate the issue 
further. In this India has a special responsi-
bility. Mutually acceptable functional and 
cultural perspectives and ties have to be built 
up for the so'utions sought for. The 'London 
Times' in its issue of the 13th of this month 
writes editorially that there is no national cons-
ciousness in our foreign affairs, in our foreign 
policy. I am surprised that an old democracy 
should say that there was no national 
consensus in our foreign affairs or in our 
foreign policy. We have national consensus. 
We have non-alignment, positive non-
alignment. Non-alignment does not mean lack 
of commitment. Non-alignment does not mean 
that we are averse to take part in responsible 
decisions and their implementation. Non-
alignment is not dead neutrality. Non-
alignment is a positive concept, enabling us to 
look at issues as they come with a commitment 
to Afro-Asian progress and Afro-Asian free-
dom. May I ask our friend from the United 
Kingdom, who wrote this thing in the 'London 
Times', "Have they consensus, even low level 
on the issue of Rhodesia, on their entry into 
the European Common. Market, on their 
relationship with NATO, on their relationship 
with Germany and on their relationship with 
Russia or with the U.S.A.?" I do not know 
what he means by this. He has obviously con-
fused unity with uniformity. Democracy does 
not care for uniformity; it cares for unitv and 
we have shown an example of it during these 
recent elections and during the last so many 
years in othe- fields. If now India or the Asian, 
countries ignore or fight shy to go into the 
problems of Afro-Asian countries T am afraid 
the sta-tesmanshin of Afro-Asian countries 
will be put to a .great danger, and we ihall bp 
doing so at our own peril and at the peril of the 
coming generation. It is high time that a 
vigorous Afro-Asian policy was expounded 
and implemented by us all in collaboration 
with other members of the Afro-Asian 
fraternity. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Kothari, I may tell you 
that you have only one and a half minutes 
more. 

SHRI SHANTILAL KOTHARI: May I be 
permitted to take just about five minutes from 
now? To conclude my reference to foreign 
affairs I shall say this. We must have within 
Africa and Asia the firmest, fairest and finest 
statesmanship forthcoming. The President's 
Address fortunately responds to these 
requirements and I hope the Government 
would implement them in a more vigorous 
manner. 

Only one point about our foreign services. 
This morning I went through an item in the 
papers and it is that the Ambassador in Tokyo 
was going to be appointed to some guberna-
torial post. I want to only bring to the notice of 
the House that last month, on the 4th of 
February, I had a meeting with the Foreign 
Minister and said that we were desirous of 
knowing as to what the present Ambassador in 
Tokyo had done in Indonesia when he was 
there and now when he is in Japan. I am afraid 
sometimes these things are worth knowing. 
While I say this I must also say that we have 
the finest people, the finest officials abroad, 
who are doing a very good job, no doubt, and 
we have got such fine people within our 
services here also. But this is one isolated 
example and I spent one hour with the Foreign 
Affairs Minister discussing this case. I can 
understand his predecessor who was perhaps 
alleged to be foreign to foreign affairs, but the 
present Foreign Affairs Minister, I hope, will 
look into these things thoroughly. I must have 
the answer after having talked to him for one 
hour over this case. I took it up with him after 
my recent tour of Japan. I want to remind him 
that skilful answers are no substitute for 
substantial, feasible results. 

Referring to the problem of Centre-States,  
for the     first  time we     see 
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federal polity in operation. We are happy that 
our Prime Minister took the first opportunity 
of sending the warmest and most cordial 
greetings to the non-Congress multi-party 
Governments that have come to power in 
various States, and this co-operation and 
collaboration indicates the faith of the 
leadership of the party in power in what We 
call open federal democratic polity. This 
shows also that there is a sense on all sides as 
to what political hygiene means in a federal 
polity. 

There have been references made that a 
minority of votes has brought the Congress 
Party a majority of seats. I was looking into 
the figures for Kerala, and particularly the 
figures for Madras and West Bengal. I am 
sure that the leaders of the Opposition parties 
do not want to apply the same yardstick in 
respect of those States where they are in 
power. I say this because in Madras over 41 
per cent of votes have been cast in favour of 
the Congress whereas the ruling party there, 
the D.M.K. got only 40 per cent of the votes. 
So also in Kerala and in West Bengal. If you 
examine the whole thing and see the figures, 
that is what you find. I do not want to go into 
those details just now. I am only interested in 
seeing that the healthy convention laid down 
during the last twenty years of the party get-
ting the majority of seats being called upon to 
shoulder the responsibilities of Government is 
observed. The party that gets that majority in 
the Legislature or in Parliament must be given 
this responsibility. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Kothari, you are now 
encroaching upon other Members' time. 

AN HON. MEMBER: That is normal. 

SHRI LOKANATH MISRA (Orissa): Sir, I 
do not want that statement of the hon. 
Member to go uncontradicted. He gave some 
figures of percentage, but there seems to be 
some lapie in his  arithmetic. 

SHRI SHANTILAL KOTHARI: I did not 
mention Orissa. 

SHRI LOKANATH MISRA: Even in the 
case of Madras, the Congress contested all the 
seats in Madras Assembly and the D.M.K. 
there contested only some 170 or 175 seats. If 
you apply the test of percentage of votes, you 
should take only those seats which were 
contested by the D.M.K. and also all those 
seats that the Congress contested. The base 
must he the same for both if you want to 
make a comparison. 

SHRI SHANTILAL KOTHARI: I did not 
mention the number of ieata that were 
contested. I only mentioned the votes that 
were cast in favour of the parties. I do agree 
with all those who say that under our 
Constitution the party that gets the 
quantitative majority of seats must be 
entrusted with the responsibility of forming 
thi Government. 

And lastly I want to say only a few words 
on the subject of food and prices. This was 
mentioned by hon. friends earlier. 

THE VICE-CHAIRMAN (SHRI MP. 
BHARGAVA): That is a very low priority for 
food. 

SHRI SHANTILAL KOTHARI: My hon. 
friend Shri Z. A. Ahmad and my hon. friend, 
Shri Ghosh, referred to the Centre's 
responsibility to provide food to the States. 
Yes, the Centre is responsible to do 
everything for the country. But we must also 
be very careful not to contradict ourselves. 
We have got to remember that it is the 
responsibility of all to grow more food and in 
the case of failure of the monsoons we have 
got to import foodgrains. While I do 
understand that political factors of economic 
diplomacy must be borne in mind I can assure 
hon. Members that for the last twenty years 
we have been extra careful about this matter 
and that is precisely why we stand today as a 
growing nation. Thank you. Sir. 
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SHRI P. N. SAPRU: Mr. Viaa-
Chairman, I would like to say a faw 
words on the Presidents Addresa. This is 
the election year and the manner in which 
we have conducted our elections or rather 
the Elet-tion Commission has conducted 
tha elections reflects credit on us. Our 
thanks are due to the Election Com-
mission or the efficient manner 1m which 
it has conducted the election* in this 
country. May, I, however say that I do not 
feel happy at what happened in. Kashmir? 
I do not look up on Kashmir elections as 
fre* elections. It is rather a startling 
statement to make. It is a statement which 
many of my friends will like. Sheikh 
Abdullah was in detention and it is 
strange that 23 members should have been 
declared urn-opposed by the returning 
officer. I am glad that Bakshi Ghulam 
Mohammed, who had to fight against 
heavy odds, has been returned to the Lok 
Sabha and speaking for myself I welcome 
him to this Parliament et ours. I should 
like also our relationi with Kashmir to be 
based upon, a deeper understanding of the 
aspira • rations of the people of Kashmir. 
Wa gave certain undertakings. We cannot 
go back to the year of 1947 or 1948. That 
is not my proposition, but we should 
respect the special status which was 
guaranteed to tt people of Kashmir in 
1947 in our Constitution and we should 
make na encroachment on it. 

Then, I should like to say a word about 
or relationship with the new States. I 
think it should be a relationship based 
upon a deep understanding of what they 
stand for. Wa are a quasi-federation. The 
other day I was talking to a distinguish*' 
lawyer and he said we are a unitary State. 
But I have always looked upon our 
republic as a quasi-federation. Now, I 
have looked up some of the books on 
constitutional theory. It has been a hobby 
with me all my life U> read political 
science, political theory and comparative 
politics and I have not come across any 
Constitution anywhere  (.f  e  federal  or 
quasi-federal 
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character where you have the counterpart of 
article 356. You have not got it in the 
Canadian Constitution. You have not got it in 
the Australian Constitution. You have not got 
it in the United States Constitution. You have 
not got it in the Swiss Constitution and you 
have not got it in the federal State of 
Germany. This is a relic of imperialis days. 
This was a provision which the British had 
imposed upon us in the interests of preserving 
their suzerainty over India in the Act of 1935 
and I think if we are to successfully work our 
Constitution we should revise our outlook 
with regard to article 356. I am not going into 
its merits. I am raising it it on the ground that 
Dr. Sampurna-nand, the great astrologer, has 
found it necessary to use this article in 
Rajasthan. 

SHRI SHEEL BHADRA YAJEE (Bihar): 
He has done it on the basis of the 
Constitution, not based on astrology. 

SHRI P. N SAPRU: He lost his Chief 
Ministership in U.P. on the basis of astrology, 
but that is a different matter. 

I may also say that I would like the North 
to develop a new attitude toward the South. 
We must take a lesson from what has 
happened in Madras. The Congress lost to 
DMK because there was resentment in the 
minds of the people of the South against the 
manner in which the North has been treating 
the South. (Interruption) You know that every 
time there has been a conflict between the 
South and the North, the unity of the country 
has disappeared. Therefore, it has become 
imperative by necessary for us to understand 
the culture of the South, to understand the 
spirit which animates the people of the South 
and to work in co-operation. Speaking for 
myself I would like to go and live in Kerala 
and I would feel happier with the people of 
Kerala than with the people of U.P., Bihar, 
Madhy Pradesh or Rajasthan, people 
who.represent the backward  areas  of India. 

Now, I should also like to say a word about 
our foreign policy. I am sorry that there are 
only casual references to our foreign policy. I 
think the question of Vietnam raises many 
moral issues and I think President Jhonson 
has not been acting in a manner so as to 
enhance his prestige. May I also say that we 
are trying to adopt an attitude of arroganoe 
towards other countries? We assume that all 
the right is with us and ali the wrong is with 
China. Now, I am not prepared to make any 
such a«-sumption and I want you to get out of 
this rut. The other day I was reading a book, 
which is a very anti-Indian book in some 
ways. It is however, a thought-provoking 
book ant I would like to quote from "The 
Crisis of India". The author compares the 
progress that we have made with the progress 
that China has made and he says that the pro-
gress that China has made hag beea greater 
than the progress we hare made. This was no 
doubt before the cultural revolution, but it is 
sometimes interesting to see how others see 
us. I cannot get exactly that passage. This is a 
briliant passage i» which he is making a 
comparison between China and India to the 
detriment of India. I do not share that view. I 
think we have done very well, but I do not 
want India to be complacent. We are passing 
through a revolutionary period in our history, 
we are passing through a revolutionary phase 
in our history. I do not think that India will 
have a revolution, but if we do not take notice 
of the currents of thoughts that are moving 
millions of people, we shall be submerged in 
the vast revolution which  may  take  place. 

Our people are today suffering from 
famine. They are suffering from disease. 
They are suffering from high prices and water 
scarcity. The other day I noticed a very 
touching scene. A servant of mine came and 
told me: "Sir, you are a .kind-hearted man. I 
have got six children. How can I live  on  this  
small  ration?    Why  do 
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to shoot me and my children? Why must I live 
in this horrible condition all my life? I wonder 
whether there is not truth in what he said. He 
went on: "Sir, you take Ave meals a day. You 
have your morning tea; you have your 
breakfast; you have your lunch; you have your 
evening tea; then you have your dinner. I 
cannot have even two meals a day. I 
sometimes have only a oup of tea, 
occasionally. Why do you penalise me like 
this? It is not possible for me to got food in the 
ration shops. I have to wait hours 'before I can 
get food and you expect me to work. I think it 
will serve no useful purpose, please finish us". 
I said to myself, "here 'is a man who is 
speaking from his heart; I wonder whether we 
Indians who talk so glibly  about our 
spirituality,  who are  never tired of  repeating    
. . . AN HON. MEMBER: A free enterpriser. 

SHRI P. N. SAPRU: I am not a free 
enterpriser. Please do not associate me with 
the free enterprisers. I have often felt that we 
cannot look at questions from a human angle. 
I was told by a very revered friend of mine 
that what the Hindus have worshipped 
throughout the ages is 'tyag1, renunciation. I 
told him that he was talking like a humbug. I 
said I would give a concrete instance. Here is 
Harold Wilson. He fonmed a Government. He 
offered a big post to Frank Cousins who was 
one of the leaders of the Left. Frank Cousins   
resigned   because   he   is   not in agreement 
with the basic policies of Harold Wilson, and 
then not only does he resign that but he 
resigns his membership of Parliament so that 
he may be able to fight the issue out with 
Harold Wilsoa I call that "tyag". I do not call 
this hunting for office tyag". In this I include 
every one, the whole House—I mean no 
disrespect to anyone. Mr. Vice-Chairman, if 
we are to progress, we must draw lessons 
from the defeat which we had sustained. I 
know that 

figures can be interpreted in different ways. 
Personally I am always in favour of what I 
call the preferential vote . . . 

THE VICE-CHAIRMAN (SHRI B| P. 
BHARGAVA): We can discuss that when the 
Representation of the People Bill comes. 

SHRI P.  N.  SAPRU:     I must  y that   if  
the  Constitution  must   v, properly, it is 
necessary for us to revise it  and see that article  
356  disappears.    Thank you. 

SHRI A. D. MANI: Mr. Vice-Chairman,   
the  President's   Address,   I   am sorry to say, 
is a disappointing document.    We all know 
that the President's Address is  not  drafted     
only by  himself  but   ia   a    statement   of 
policy of this Government,  and as a statement   
of   policy   of  the  Government- it is a badly  
written essay on current affairs in any 
university examination.    Many   ideas  which   
figure in the Address  are  disjointed  and  I 
expected   that   when   the     President 
addressed both the Houses of Parliament,   he   
would    make   a    pointed reference to the 
benefits, if any, which the  country had  
derived from devaluation.   There has been no 
mention whatever   about   devaluation    in   
the Address,   a   fact   to  which  my  hon. 
friend, Mr.  Jagat Narain,  has  drawn attention 
in one  of his  amendments. It is now known 
that during the last six   months   the   country   
has   lost   as much  as   100     million    
dollars    on account of devaluation.    Our 
export* are  not  picking up  and  our  texl are 
meeting  with  very sharp resistance in many 
countries of the world. Our  textile  market  
abroad   was   one of   our   price  markets   and   
we  have lost our textile market to other com-
petitors.    There  is also resistance in regard to    
jute.    Our jute    earn' 
ajso have not come up to tho expectations 
entertained by the Ministry   of   Commerce. 

SHRI LOKANATH MISRA: Therefore, we 
have lost ourt Commerce Minister. 
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Commerce Minister who was not in favour of 
the policy of devaluation.   Our economy is in 
shambles. The  political  fabric  has   been  
maintained somehow in the various parts of the 
country through the law  and order  situation  
in  some  part  of the country has posed a 
serious challenge to democracy in India.    
Even though our  political  fabric   is   in     
existence today  and  has      been  unshaken    
by recent   events,   the   ecoi^omio   chaoes 
reminds  me  as  a  student  of history of the 
days of 1770 when Lord Clive made a second 
visit when the country was in the stage of a 
crisis.  At that time Lord Clive tried to reorga-
nise the economy of those territories which  
were  under  the      East  India Company.   If 
we are not in a position to  survive   the   
economic   crisis,   our democracy   will   cease   
to  exist,   and it is a significant factor that we 
have not feeen able to avoid deficit financing 
though this has  been a cardinal feature     of     
the stated policy after devaluation.   We   all   
have   read  the statement of Kerala 
Government that they  would  like  their  over  
draft  to be written off. There are many States 
which have heavily  overdrawn from the     
Reserve     Bank.   And       deficit financing is 
going on apace in every State  in  the  country  
including    the Centre.   Now   we   are   faced   
with   a staggering   deficit   in  the     Vote   on 
Account Budget which has been presented.   I  
am  afraid,  if  we  are  not in a position to 
retrieve the economic situation,   we  would  
not  be   able   to maintain  the   parliamentary   
institutions in the country and we expected that 
the President would make a reference  to  the 
economic  affairs  in detail  in his speech. 

In spite of the fact that the Congress 
contrjoilled the governments in all the State 
before the General Elections, it was not able 
to arrest the prices and the prices continue to 
rise, in spite of occasional resistance as in the 
State of West Bengal after the new Ministry 
came to power there. 

[THE DEPUTY CHAIRMAN in the Chair] 

Madam, I have given notice of a number of 
amendments on which I would like to speak in 
the couise of my comments on the President's 
Address. The President has referred to the 
conduct of the General Elections and tributes 
have been paid to the efficiency and care with 
which the Election Commissioner has conduc-
ted the elections. It is not proper to mention 
officials by name but I think, Madam, that it is 
my duty to mention the name of the Deputy 
Election Commissioner, Mr. P. S. 
Subramaniam, also who toured along with the 
Chief Election Commissioner from one part of 
the country to another to conduct the General 
Elections. The General Elections have proved 
to be a triumph of Indian democracy and has 
given the lie to the stories spread abroad that 
Indian democracy was in danger and that the 
1967 elections would see the death of Indian 
democracy. Democracy hag been maintained 
and free and fair elections have also been held 
in all parts  of the country. 

But, Madam, it might have been noticed 
that a certain new pattern of electioneering has 
come into evidence in the recent General 
Elections. In the 1962 General Elections, 
meetings used to be addressed by leaders. But 
now on account of the disturbances, house-to-
house canvassing has become the pattern of 
canvassing in the recent elections. And if the 
meetings continue to he disturbed, I am afraid 
that in 1972 the candidates may have to go in 
tanks and armoured cars to meet their voters 
because there will be so much of violence in 
1972 that they may not be able to indulge in 
open canvassing. 

I feel that the time has come for the 
Election Commission to consider how the law 
and order can be maintained before the 
conduct of the General  Elections. 
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AN HON. MEMBER: If Ministers resign 
before the elections there will be no trouble. 

SHRI A. D. MANI: Yes, if the Ministers 
resign before the General Elections, there will 
not be such a tajouble as there; had been in the 
recent General Elections. Further, it has 
become necessary for the Penal Code to be 
amended to enhance the penalties in regard to 
the offences eommitted at the time of the elec-
tions. Disturbance at meetings too should be 
made penal offence because everyone should 
have the opportunity of stating his case before 
the public. Recently, candidates have also 
been the subject of wild attacks. Mr. Madhu 
Limaye of the other House was subjected to 
severe assult in Monghyr. These are all very 
bad portends and I do hope that the Election 
Commission would give serious attention to 
this aspect of the matter and suggest an 
amendment to the criminal law in order to 
maintain law and order during the  General  
Elections. 

Madam, I would also like to go on to make 
a few observations on the imposition of 
President's rule in Rajas-than. This matter has 
been discussed, on a number of occasions in 
this House through calling attention notices 
and interventions on other subjects. I would 
like to say this that it is not proper, after non-
Congress Governments have come into exis-
tence in certain States, for Congressmen who 
are Governors to continue in office. If I may 
say so, it is the duty of Dr. Sampurnanand to 
resign his office as Governor of Rajasthan 
because he happened to be a very active 
Congressman before he assumed his present 
office, and I am not sure whether he still is 
not a Congressman. If he is still a Congress-
man.    .    . 

SHRI LOKANATH MISRA: Mr. Mani, 
for your information, no Congressman 
voluntarily resigns office unless  he  is  
pushed  out. 

SHRI A. D. MANI:    Yes but then 

we do not want to push Governors 
out because it is not proper under the 
Constitution. It is open to us to say 
that no Congressman should continue 
in office in those States where non- 
Congress Governments have come 
into existence. Further, the Govern 
ment also should evolve a new policy 
regarding the appointment to Gover 
nors. Now, whenever a person be 
comes inconvenient or is thrown out 
in the elections or is not in a posi 
tion to get a seat from the Congress 
High Command, he is recommended 
for Governorship. Governor- 
ship has been the out-door relief of the 
Congress Party. Whenever any persons has 
been in need of a job, he approaches the 
Congress High Command and says, "You will 
kindly provide nr.e with a seat somewhere. 
Otherwise, at least make me a Governor. 

SHRI N. PATRA (Orissa): How many 
Congressmen have been made Governors? 

SHRI A. D. MANI: I am saying that in 
Rajasthan, Dr Sampurnanand, the Governor, 
is a Congressman. I think that for the post of 
Governors a suggestion has been made that 
the Governor should be elected by the State 
Legislatures. I am not in favour of the election 
for the post of Governor. It is possible for the 
Government to have a panel of retired jurists, 
men who can apply their impartial minds to 
the problems of the States, and appoint them 
as Governors. Or they can think of men who 
have distinguished themselves in public 
service. But they should not be confined to 
members of one party. 

Madam, about the imposition of the 
President's rule in Rajasthan, I feel that it was 
thoroughly uncalled for because it was 
possible for the opposition to form a 
Government. It has never been in this history 
of India when Members of the opposition 
parties presented themselves at the Rashtrapati 
Bhavan in order to be physically counted as 
ha= been in the recent case. Even though 
physical verification was   provided by 
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tiie strength of the opposition, yet, Pre 
sident's rule has been imposed m 
Rajasthan and I hope that -------------  

AN HON. MEMBER: Do you deny tfeat  
he  was  a  Congressman? 

SHRI A. D. MANI: Physical verification 
took place here. Mr. Chavan was there, he 
counted all the men. (Interruptions) Further, 
in Rajasthan many oomplaints have been 
made that officials have indulged in 
canvassing for the Congress Party. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh):   In   Madhya  Pradesh  too. 

SHRI A. D. MANI: Yes, in Madhya 
Pradesh too. This is a very serious matter 
because at the time of the formation of the 
ministry, it is not the duty of the official, it is 
not within the purview of his duty, to go and 
indulge in canvassing for any party, whatever 
may be the party in power before the elections 
or after. If they want to restore people's faith 
in the bona fides of ing exchange earnings of 
Kerala to be Rajasthan must be abrogated and 
a free play of parliamentary forces must be 
brought into existence and the opposition be 
given the opportunity to form the 
Government. 

Madam, I would like to go on to speak 
about the Centre-State relations about which I 
have tabled an amendment, and this also 
figures in the Presidential Address. Madam, 
after the non-Congress Governments have 
come into existence in six States with the 
possibility of their coming into existence in 
some more States, we cannot rely on the 
Centre alone for regulating the federal and 
state relationships. Mr. Annadurai has made a 
pointed reference to the need for more 
freedom for the States from the Centre. And 
Kerala has already asked for the foreign 
exchange earnings of Kerala to be used for the 
purpose of purchasing rice for Kerala. These 
demands are bound to increase in number. It 
is not posi-sible for the Central Government, 
whatever may be its position, to give 
directions to the     States where non- 

Congress Governments have come into 
existence. I do not think the Central 
Government now hag the title, in view of the 
results of the recent General Elections, to be 
regarded as the sole spokesman of 
Governments in 4 P.M. India. The President is 
there under the Constitution. But the 
President, as has* been pointed out by Dr. 
Ambedkar, is guided by the advice tendered 
by his Ministers. But I feel that in order to 
regulate the Federation-State relationship in 
the new set-up that we find today, the 
Government should consider the proposal 
made by Sri B. N. Rau many years ago for the 
creation of a Privy Council, a Privy Council 
which will advise the President on matters 
which may be referred to him. The-kind of 
matters which I have in mind' are matter like 
the imposition of Presidential Rule in 
Rajasthan. When a situation like that arises, 
;the President may consult not only the Prime 
Minister but also the Privy     Council. 

And who would be the members of the 
Privy Council? The Privy Council should, 
again, consist of men distinguished in public 
life, of men who have been ex-Chief Justices 
of the Supreme Court of India, ex-Chief 
Justices of High Courts, distinguished 
educationists. This panel may be chosen by 
the-President on the advice of the State 
Governments concerned. They would be able 
to send some representative of the Privy 
Council. In a matter like the imposition of 
Presidential Rule in a State, it is obvious that 
under the scheme of things that I envisage the 
President would call a meeting of the Privy 
Council and take its advice also, and not only 
the advice of the Prime Minister. I feel that 
such a Privy Council should be brought into 
existence though this may mean an amend-
ment of the Constitution. It is not posi-sible 
for us to amend the Constitution in the present 
structure of Parliament because there may not 
be a valid majority for the amendment of the 
Constitution. But I feel the matter is so im-
portant that the Government should give its 
attention for evolving new procedures to    
determine the    future 
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[Shri A. D. Mani.] Federation-State 
relations.   (Time bell rings)      Madam,      
can  I     have one minute? 

THE DEPUTY CHAIRMAN: You can 
have one minute. 

SHRI G. RAMACHANDRAN (No-
minated): You suggest a Privy Council. It is a 
very happy thing. But would you not think 
that the Supreme Court can serve that pur-
pose? 

SHRI A. D. MANI: No. We do not want 
the Judiciary to be involved. Let the ex-Judges 
of the Supreme Court be on the Privy Council, 

Madam, I would like to say one 
word in regard to our foreign policy 
on which I have tabled an amend 
ment. There is no point in 
repeating that non-alignment 
countinues to be the basis of our foreign 
policy. Non-alignment has become outdated 
and our foreign policy also in many matters 
has become outdated. We have very few 
friends in the world at the present time. This 
has been the legacy of the foreign policy 
followed during the last 15 years. Even a 
small country like Ceylon has got more 
friends than we have got. When I say "small" 
it is not a terminal derogation at all. 

Madami, I feel that we have got to consider 
our continuance of the Commonwealth. 

THE DEPUTY CHAIRMAN: The time-
limit is over, 

SHRI A. D. MANI: Only this point. If our 
export trade is to improve, we have got t° 
improve our trade contacts with the European 
Economic Community and not with Britain 
alone We have got to cultivate General De 
Gaulle. We have got common, close bonds of 
friendship with France. We may have to have 
a rethinking on our Commonwealth 
connections. In regard to Zambia I would like 
to make an observation. Zambia is o a very 
bad state on accounts of its strained 
relationship with Rhodesia. We should help 
Zambia in every way. This -will restore our 
image in Africa where 

many States feel that we are very soft towards 
Britain and are not in a position to take any 
strong measure* against Mr. Ian Smith's 
regime. 

Madami these are the few remarks which I 
have got to make on the President's Address. 
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of   no   harm   to   the   nation. What has 
happened is the resurgence of the democratic 
will of the people in a free and fearless way.   It 
was good that the Prime Minister of India 
immediately after the elections said the same 
thing. The Congress President also has wel-
comed this resurgence of the democratic will of    
the people.   But   having said that, we must 
look at some of the lessons which we must   
learn   from what has happened.   If what has 
happened is a well-deserved punishmen' to the 
ruling party, it Ls at the same time a serious 
warning to every party in India.   The people of 
India are no longer going to be supine, listen 
passively to    every   demagogue and   be swept  
away by mere  emotion.    The people of India 
now know what is good for them and how to 
get it.    They realise what they must do in order   
that what is good for them will be done by 
those in charge of the Government.   I think this 
is the greatest lesson from what I call, this 
ballot-box revolution of  India.   I  come  from  
the    Madras State, and it is now known what 
has happened   therfc1.    It   was     absolutely 
astonishing.      The Congress President himself 
lost his seat in his own constituency with a   
majority of .his   own Castemen.   A young 
student of another    community just swept him 
out. Mr. C Subramaniam, our able Minister of 
Agriculture   and Food in   the previous 
Government, a man who did signal service to 
the country, was also swept  away from  a  
constituency   in which his caste-men over-
wheimingly predominated.   This has happened 
in other  constituencies   also.    Caste    no 
longer played a part as it did in the previous 
elections in the Madras State. Money played a* 
funny    part.    People took money from1 both 
sides but voted for the party they wanted to vote 
for. People have now learnt what to do with the  
money-givers.       Whoever    gives money, 
they say: "Come and give it to us as much as 
you can." But in their minds they knew to 
whom they were going to  vote.    In  this  
sense,  money also did not play the kind of part 
it had played in the previous elections. The 
D.M.K. has been swept into power, 
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absolutely .brooming away the ruling party . 

SHRI    SHKEL BHADRA    YAJEE: 
Other parties also. 

SHRI G. RAMACHANDRAN: Why are 
you bothered about the other parties? You 
bother about your own party. I want to say to 
this House and to you, Madain and (perhaps if 
I may, to the whole country that this triumph 
of the Opposition parties in the Madras State 
and elsewhere is largely due to the genioua of 
one of our greatest mien, Rajaji. I am no 
Swatantra party man I am not proposing to 
join the Swatantra party either. But his was the 
genious which put all the other conflicting 
parties togther and made them into an irresis-
tible unit against the Congress. I want this also 
to Ibe realised by this House and by all those 
concerned that whatever may be our political 
differences with Shri Rajgopalachari, he has 
saved South India from a communal conflict 
of the most dangerous kind that might have 
occurred in that part of India. The D.M.K. as it 
started its original career, inherited from the 
past non-Brahminism, as it is called in South 
India. It could have developed into a very ugly 
communal party but the genious of Rajaji 
converted it into a non-communal party, a 
party which gave up the claim for an 
independence sovereign Tamil State. It is now 
testified to by everybody that the leader of this 
party has won the hearts of even opponents. So 
this ballot-box revolution in South India is no 
calamity at all. 

I attended the other day the meeting in New 
Delhi of the Jan Sangh at which Rajaji was 
speaking, and as I listened to him I had a 
notion in my head that Rajaji can perhaps play 
the same part with the Jan Sangh also, making 
them less angular at many points and if the 
Swatantra party and the Jan Sangh party can 
join up together into a great and truly 
progressive and nationalist party, no calamity 
would befall this country. 

I now come to one or two other matters about 
the maturity of democracy in this country. We 
have a new Government in Kerala now which 
is very different from the Government of the 
ruling party. So also in West Bengal I have no 
doubt in my mind that th« Kerala Government, 
that the Madras Government, that the West 
Bengal Government are all going to be as good 
Governments as any other Government we 
have seen jn this country perhaps they might 
do better because of th« experiences from 
which we learn our lessons. But having said all 
this abou| the maturing of our democracy, I 
mult add that this process seems to be taking 
deeper roots in the minds of tb* people than in 
the minds of the ruling party. Being a non-
party Member I get the confidence of friends 
of different parties and I know that no party in 
this country including the Congress is happy at 
what has happened in Rajasthan. What has 
happened ther* is, in my opinion, politically 
completely wrong and inexcusable. As soon as 
Shri Sukhadia said, "I cannot form the 
Government", after that, within • reasonable 
time, it was the duty of the Governor to have 
called the leader of the oposition parties form 
the Government, But something interposes. He 
says, "There is trouble in the streets." And 
because there is troubl* in the streets and 
because he think* that the Opposition party 
leaders are behind that trouble, he says, "I 
won't call them1." This is astonishing. The 
trouble in the streets is because he hag not 
called them and given them the chance to form 
a Government He says however "Because of 
that trouble I will not call them". I have no 
doubt in my mind—and many Congressmen 
will say this in their own hearts—that- the 
Governor of Rajasthan became more a 
Congressman than the constitutional head of 
the States. It is a great pity that this has 
happened, and the consequences may be far-
reaching affecting the very institution of 
Governorship. So, whereas on the one hand 
democracy has taken deeper roots in the mind 
of the people, we do not see evidence of that in 
the mind of 
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[Shri G. Ramachandran.] the Congress 
party. I am no enemy of the Congress. 
For thirty years I was in the Congress. I 
wish them well. But some of the things 
that they do reflect no credit at all to the 
great party, which it is. 

Then, Madam, the President in his 
Address has made a reference to the 
Report of th© Education Commission and 
expressed his hope that the   re-
commendations    of    the    Commission 
would be fully implemented   without 
delay.   The President knows and many of 
us know that the Education Ministry is 
often the grave-yard of some of the finest 
reports produced in this coun. try.   I can 
glad Shri Fakhruddin Ali Ahmed is sitting 
here   though he   is reading some papers 
and not listening to what I am; saying.   I 
wish he had been in the Education 
Ministry; then what I say might have gone 
straight into his mind.   I said that the 
Education Ministry has been the grave-
yard of some of the finest reporta on 
education that (any country could have 
produced.   There was the Radhakrishnan 
Commission report asking for    rural 
universities.   There never has yet been a 
rural university in India.   There was that 
Secondary Education Commission asking 
for a country-wide programme of multi-
purpose high schools. It came into the 
picture   and then   suddenly disappeared.   
I had the honour of being the Chairman of 
a Committee called the Basic Education    
Assessment Committee.   I think we gave 
a good report.   But that report is    today 
as dead as dodo.   Basic Education itself is 
no longer in the picture.   As an im-
mediate alternative to Basic Education we 
were asked to frame another midway 
programme and I took on myself the   
responsibility    of producing    an 
Orientation Programme.   It was started 
with a great deal of drum-beating. But that 
also is /completely dead and there is  no  
Orientation    Programme anywhere    
now.   We    started     rural higher 
education and a few Institutes for the 
same.    But the rural higher •dueation 
programme is not advancing one step 
further, and even up to the 

point it has come, it is being confronted 
with serious difficulties.   I am running a 
Rural Institute of Higher Education myself 
and I know exactly what, is happening.   
So I am not at all 0 mistic that the 
Education Ministry take up the 
recommendations of Education 
Commission and put the IT through as 
quickly and effectively necessary.   Mr. 
Chagla was there at the time the 
Commission was appointed.   But Mr. 
Chagla is now in For< Affairs.   The man 
who sponsored the thing is no longer there.   
Mr. Fakhru-din Ali Ahmed also came and 
disappeared  as  if by magic  after  a    few-
days,   and   he is   now   in   charge of 
Industries.       We   have   now   a new' 
Education   Minister   and     a   number of   
things   he has said   in the   pre* are very 
heartening.     But somebody tell the new 
Education Minister, "Please do not make   
promises." I     have never yet kown an 
Education Minister who has kept his 
promises.     So it would be good if 
somebody would advise Dr.  Triguna  Sen 
not to    make promises. He has also 
threatened that if within six months, he is 
unable to do what he wants   he   will   
resign. This kind of threat of    ha.ro. kiri    
is very distressing.   Do not make     too 
many promises and then threaten to 
commit suicide! We wish the Education 
Minister, a new man, well.     He is calling 
a conference 0f Education Ministers.    We 
have had conferences galore of Education 
Ministers. Again and again they have met.    
I do not think any Ministry has    called     
so many conferences,  seminars,  working 
groups etc. as the Education Mins! 
Curiously   a   very  distinguished  man 
who, I thought, would be the Education 
Minister this time but is not so said to me 
something very interesting I    asked    
him,      "Why    is    it    that you    do    
not    hold    the    Education portfolio?"        
He,      said,      "I      dul not want it 
because    I knew  wl it would  happen.    
There is no  money. Education is a State 
subject. We can do very little from the    
Centre."    I do not think that is the truth of 
the matter. A strong, good, clear-headed 
Education Minister, in   close     touch with 
the Education Ministries in the 
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States,  can do a  great deal  of good 
work.   And the test just now is about the 
implementation of the recommendations 
of the Report.   Will the Edu-ication 
Ministry implement the recom-
mendations  of the Education    Com-
mission?     It is a magnificent report. I do 
have some quarrels with     that report.     
I have gone to the Education 
Commission and told them what my 
quarrels  with  the report  are.      All the 
same, I must say that if the re-
commendation of this report are im-
plemented, we shall see a new picture of 
education   in   this    country. But I have 
very strong     forebodings that this will 
not happen and     the Resident's hope 
may not be fulfilied. You are the only 
Cabinet     Minister sitting   here   now—
Shri   Fakhruddin Ali Ahmed. Will you 
kindly take this message to the Cabinet 
and to     the Minister of Education that 
today the future of education in this     
country •depends—it may depend on a 
hundred  other things tomorrow—today 
on the implementation  of the 
recommendations of this Education 
Commission. 

THE DEPUTY CHAIRMAN: Your 
time is running out. 

SHRI G. RAMACHANDRAN: I will 
take only one or two minutes more, 
IMadam. 

We have a new Cabinet. Shrimati 
Indira Gandhi is back again in the Prime 
Minister's seat, and I am one •of those 
who rejoice that she is bafik there in the 
Prime Minister's seat. She has now a very 
large Cabinet. 

SHRI  DAHYABHAI  V.      PATEL: 
The ratio is 1 : 7. 

SHRI G. RAMACHANDRAN:   I do 
-not know what will happen if there 
is a Swatantra Party Prime Minister. 
^ou may have more Ministers.   I do 

not know; I cannot compare.   What I 
•am saying is this.   There is a large 
Cabinet but I am sorry there      are 

not enough women in the Cabinet of 
India.    Madam I  do not     want to 

make you blush, but you should have 
been in the Cabinet of India, and you 

-would   have   made     a     wonderful 
Minister. There are other able women 
-who could have been included in tne 

1   Cabinet. Probably because the Prime j 
Minister herself is a woman she did not  
think in terms of more women being 
necessary in the Cabinet. 

SHRI     DAHYABHAI  V.     PATEL: 
Women are very jealous. 

SHRI G. RAMACHANDRAN: Then 
secondly, I am sorry that the represen-
tation for Harijans—the Scheduled 
Castes—is very inadequate in the 
Cabinet. There are just one or two people; 
there is of course the old war-horse, Shri 
Jagjivan Ram, who has been in the 
Cabinet of India from the day there came 
into being a Cabinet and up to now. May 
God bless him; But where are others? I 
remember Mahatma Gandhi saying that 
when India became a Republic h^ would 
like to see a Harijan woman as the first, 
President of the Repubuc. He is gone; his 
vioce is gone, and the Harijans are 
restless, unhappy and frustrated. I say this 
from personal experience. This is not a 
good thing for India. 

Subject to these observations I wish the 
new Government well. I want them to be 
strong, united and radically progressive. 
The Finance Minister has already 
announced a deficit of Rs. 350 crores in 
the interim Budget. What would be the 
deficit on« wonders, in the full-blooded 
Budget of the new years? He has a very 
hard task to perform. So our good wishes 
to him and the Government. May they 
resurrect the country's economy. May 
Congressmen pull their organisation up 
from the low position to which it has 
fallen. If they do not raise themselves up 
and make the country look up, the future 
is dark so far as they are concerned. But I 
have not the slightest doubt that the future 
is not dark for India. There are first-class 
parties which are coming to the force, 
which are as patriotic and as good as the 
Congress Party. The future of India is safe 
in the hands of the people But if the 
future of the Congress Party is to be safe, 
they will have to take great care of 
themselves and th« country in the years 
ahead. 

Thank you, Madam. 
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SHRI DAHYABHAI V. PATEL: 
May their souls rest in peace. 

THE DEPUTY CHAIRMAN: I think 
the House will hav© to sit longer today, 
say up to 6 P.M. because I have a number 
of names before me and it will be difficult 

to give them all a chance. 

SHRI DAHYABHAI V. PATEL: Let us 
sit up to 5.30 P.M. only, Madam. 

THE DEPUTY CHAIRMAN: All 
right Let us sit up to 5.30 P.M. Prof. 
Gadgil. 

PROF. D. R. GADGIL (Nominated): 
Madam Deputy Chairman, I am grateful 
and am greatly obliged to you for giving 
me this opportunity of joining in the 
Motion of Thanks to the I President for 
his Address. I shall 
confine myself to only a limited num 
ber of aspects and chiefly to what I 
friay call the constitutional aspects of 
the question. 
/'• '■...- 1 

Before touching on the constitutional 
aspects I shall take the liberty of making a 
couple of suggestions to the ruling party. 
I make these particular suggestions now 
because I feel that the ruling party may 
find itself in a receptive mood to receive 
those suggestions at this juncture. I would 
renew the old suggestion which has had 
universal support from all sides including 
very many eminent Congressmen, 
namely, that legislation 1 should be 
undertaken to prevent joint stock 
companies, public limited companies and 
private limited companies, from 
contributing to party funds. I think 
Madam, that the ruling party may be 
more receptive than at earlier moments to 
this particular suggestion. Recently 
during the contest or the supposed contest 
for the Prime Ministership both the Prime 
Minister and the new Deputy Prime 
Minister hotly resented a suggestion that 
businessmen should be interested in a 
matter like this. May I suggest that when 
jou solicit funds on a large scale from 
business men for electioneering it appears 
to  an outsider somewhat 

hypocritical then to resent the interest that 
businessman naturally take in the 
formation of Governments. If you depend 
to such a large extent on business funds 
for electioneering then the influence not 
only on the formation of governments but 
the corrupting influence in the 
formulation of later policies is un-
avoidable. This is clear as daylight, to 
everyone and as I said a large number of 
Congress statesmen, especially those who 
have retired, have fully accepted the truth 
of this. In the existing circumstances 
naturally the number of party claimants 
for support from businessmen will be 
larger and there is likely to be a much 
greater division than before. I kope the 
ruling party will receive his suggestion in 
good part and act promptly on it. 

Another suggestion that I would: make 
is to look at the electoral arrangements. It 
is being commented upon a number of 
times since the result* have been 
declared, that there should be 
correspondence between the proportion of 
votes cast and the weightage of 
representation obtained in the 
Legislatures. A number of times it has 
been said that for a given' proportion of 
votes you get a much higher weightage. 
This is not surprising because the electoral 
arrangements have been deliberately 
providing for it. I suggest that these elec-
toral arrangements which deliberately 
provide for over-representation of a i 
party which gets a slightly larger number 
of votes are electoral arrangements or 
voting arrangements adapted from 
countries where the two-party system has 
been established. It becomes necessary in 
a country where the two-party system is 
firmly established to tilt the balance rather 
violently in favour of one party so as to' 
make the party position particularly 
stable. I suggest that a two-party stable 
system is a system that is not likely to 
emerge in India, that in fact a two-party 
system is lentirely an exceptional 
arrangement which countries like the 
United Kingdom and the- 
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United States of America because of a number 
of historical reasons have been able to achieve. 
If you look at the large number of democracies 
especially the continental ones, you will find 
that there is a spectrum of parties and not a 
two-party system and coalition governments 
instead of being looked upon as something 
evil are more in evidence and constantly we 
have a type of government that comes as a 
result of combinations. Madam, I urge that if 
you look at what has happened in India today 
you will see that we are getting a picture of 
party dispositions that appear very natural. In 
terms of European usage one might say that 
there is a conservative party allied to capitalist 
interests, a conservative party allied to socio-
religious orthodoxy, a middle or rather central 
party which stems from an old liberal tradition 
with non-Marxist socialist trends, a socialist 
Marxist party and the communist party. There 
may be a large number of divisions, but this 
five-fold division seems to me to be the sort of 
arrangement that is emerging in India on a 
somewhat permanent basis and governments 
of the future are going to be coalition gov-
ernments including the one at the Centre. I 
suggest that a single-party government even at 
the Centre we may not have and this. one we 
now have is likely to be the last one. From 
future elections even at the Centre you will get 
some kind of a coalition. If this is the sort of 
political picture that we are to have in the 
future then I think the present electoral ar-
rangements are all wrong. Even if we cannot 
go in for definite proportional representation, 
some modification like multi-member 
constituencies may be necessary in order to 
bring about a closer correspondence between 
the votes cast and the rate of representation 
obtained. That is extremely important. 

That brings me to the last point which is 
that of constitutional arrangements especially 
in the context of the relationship of the Centre 
and the States in a variety of ways. There I 
think the appropriate point is    to 

begin with Rajasthan. I believe it i* unnecessary 
to use any strong language. All the strong 
language, 1 believe, has been used up in this 
House-I am not used to using strong language. 
But I think one might say this, that even on the 
facts stated by the Home Minister, another 
construction*, than the one put by him is 
possible-If another construction was possible it 
was highly desirable that that construction 
should have been accepted. It is quite clear that 
the President in this matter acted on the advice 
of his Ministers strictly. The President was the 
constitutional head; so that the kind of 
speculation that some people indulged in 
immediately after the-elections that the 
President together with the body of Governors 
will emerge as a sort of independent third force 
is not likely to materialise. It is, I think, not 
likely to happen and I think it is undesirable that 
it should happen. I think it is unlikely that it 
should happen because that would mean a very 
strong personality as the President who exerts 
himself in the appointment of Governors and 
that the Governors and the President act 
together in unison in some matters. As I said, all 
these things are unlikely. Therefore the only 
other situation that we must look to is a 
situation in which the President js the constitu-
tional head of the Union Government and the 
Governors are equally constitutional heads of 
State Governments. Madam, with your 
permission, I will read out a few sentences from 
a publication of the Gokhale Institute of Politics 
and Economics published in 1948. It says: 1 

"The   suggested   procedure . . . 
1   That  is,   the  procedure  in  the  draft j   
Constitution published in  1948. 
i 
1 "... introduces  into State poli- 

tics the President of the Union. Thit might 
lead to a grave infringement of the 
autonomy of the State; it might also result 
in the lowering of the dignity cf the office 
of President by mixing him up with what 
might be issue* of party politic* in 
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[Dr. D. R. Gadgil.] the government 
of a State. In considering the provision 
relating the Presidents and Governors it 
must be constantly borne in mind that 
the incumbent of these offices will, in 
the large majority of cases, be elderly 
party politicians with a definite political 
past . . . The provision of appointing a 
Governor by a President will 
necessarily work on party lines and will 
lead to a very difficult position, 
especially when the party allegiance of 
the President of the Union and the 
majority of a legislature in a State are 
different." 

I read this because I do not want to be 
merely wise after the event. This is 
something which was said 20 years  
before on a mere look at the constitutional 
provisions. I may also point out what we 
then went on to suggest. I suggested this: 

"In recent years . . . "That is, 

roundabout 1945 or so. 

"... even the appointment of 
Governor-Generals and Governors in 
the Dominions has been made by the 
Crown more and more on the 
recommendation of the governments in 
power." 

And what was recent 20 years ago nas 
now  become a thoroughly established 
practice in the Commonwealth so that 
without going so far as to suggest  a     
change  in  the  Consitution I feel that it is 
extremely necessary that in future a 
convention be established by which the 
President will  appoint a Governor not on 
the advice of the Union    Government    
or    the    Union Minister but on the 
advice    of    the Government of the State 
for    which the Governor is to be 
appointed. This is the least s<ep that we 
can take in the direction of solving the 
problems that are coming up. 

The other sets of problems—and I think 
they are very serious problems—are going 
to be financial prob-   I 

i  lems as well as problems in relation to 
such matters as food. And here I am very 
glad  ^ndeed that the President is seriously 
thinking of reorganising the Planning 
Commission.    Now we    have    to think in 
terms of the Planning Commission of   the    
Union Government.    The Planning 
Commission is a body appointed by the 
Union Government  and  because the  ruling 
party in all the States was the same the 
Planning Commission was ab"e to play a 
large influential, unofficial, unconstitutional 
and in any opinion undesirable  part  in 
making  allocations to the States and 
iri'determining financial   relations   
between   the States and the Union 
Government.   As l^ng ago as  1962 to the 
previous 5'inance Commission I had 
submitted   a   note pointing out that    the    
practice    by which the P'anning 
Commission disposed  of large  grants to 
State Governments  as  ad  hoc  grants,    
almost discretionary grants, went against 
the spirit of the Constitution which required 
the Centre and States financial relations to 
be quinquennially reviewed and laid down 
properly by a proper financial Commission.     
You will now find it difficult to get out of 
that. The reorganisation of the    Planning 
Commission at this juncture is very 
welcome and I hope it will be in the 
direction of taking away   from    the 
Planning     Commission     all     kinds of     
execution     or     implementation duties   
and   making   it   a   real   expert     body     
which    can    with    its expertise be  able 
to talk to    expert bodies in the State 
Planning Boards. That kind rf uiscour.-e 
will be pcs«;ble if  the Planning     
Commission     commands respect as an 
expert body and does not interfere in 
execution. What I visualise, Mad.im  is 
really a further increase in the $mporfance 
and in Ihe functioning  of  organisations  
like  the National D^velonment  Council.    
The National  Development  Council   H   at 
present  supposed  to  look  into    the Plans 
or agree to the structure of the Plans   but   
in  fact   everybody   knows that it does not 
function in any real sense  of the word.    
With  lh<?  Chief Ministers  ha^inrj  now  
ide.is of their own the National 
Development Ccun- 
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cil will begin tc function on its own in a real 
sense.   The suggestion made by the 
Venkatappayya Committee lor the  setting  
up   c:   a   National  food Council will take 
us also in ine <a-ne direction.   More and 
more in matters where the interests of top 
States and the  Union Government are both  
involved  and where there is  likely to be 
conflict it appears to me that formal or 
informal organisations like the bodies  of 
Chief Ministers  ?>re  really going  to  
fraction  as  the    important forum wher* 
decisions wiii be taken. And you will in time 
have to see the't these organisations are 
serviced by an independent expert 
secretariat. If you do that and in     series of 
conventions you build organisations like 
these, if you resort to the appointment of the 
Governors in tb° manner I have suggested 
then there is no reason indeed why any 
serious conflicts should a-'»e in  the  States-
Union     relations.    But this means a 
realisation on the part of the ruling party, 
especially the ruling party in the  Centre,  
which  has such a large leas3 of continuous 
power that it may have got into habits of 
thought, ways of action and patterns of 
behaviour which it will have   to unlearn if it 
is to live with and in a real manner function 
successfully together with  these variegated 
Ministries in the States. 

Thank you. 5 

P.M. 

SHRI D. L. SEN GUPTA (West Bengal): 
Madam Deputy Chairman, amendment No. 3 
stands in mj name and in the short time at my 
disposal, I shall indicate what I have to say by 
referring to the Address of the President 
delivered on March 18, 1967. The first line of 
paragraph 6 says: — 

"Our    Government      have    just taken 
office." 

This is a constitutional fiction in the sense 
that it has just taken office after the fourth 
election, but the same Government is running 
the show fot the last twenty years.    So, this 
Govern- 

ment is not a new Government in the real 
sense of the term. .So, this Government cannot 
plead innocence so far as their achievements 
or failures are concerned. Now, in this para-
graph we find as one of the major objectives to 
end our dependence oa food assistant from 
abroad by the end of 1971. The food problem 
is there and it has not been tackled «i the 
course of the last twenty years. We try to solve 
it just by talking. No problem of this 
magnitude like feeding the fifty crores 
population of India can be solved in the 
manner which this Government has done. 

Their number two objective is:— 
"To do all that is possible to ensure that 

the rising trend in prices of the baaic 
necessities of life is halted and conditions 
of stability achieved in the shortest 
possible time." 

This is just a picus wish This Government is 
net sincere about holding the price-line. If it 
were really so, something could have been 
done. The index number <s rising like spiral. 
What bafflss me is the President in his 
Address in paragraph 9 says this: — 

'The upiurgi in prices particularly during 
the last two years, was primarily the result 
of the shortfall in agrici'tural production 
due to the fail'i.-* of the monsoons." 

You are ascribing all the failures on the part of 
tht Government to the failure of tha monsoon. 
When there was a failure of the monsoon, 
what did the Gorjinment do? Since 1939 the 
price index has been constantly rising and 
rising unchecked. Then, it says:— 

"Industrial production too was affected '-
y the failure of the monsoons and the 
shortage of foreign exchange to import 
necessary raw materials.'' 

It is a very belated realisation that because of 
i,he shortage of foreign exchange, you cannot 
import necessary 
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do not believe that there has been a swing 
of the people either to the right or to the 
left. There is, only one swing and that is 
against the Congress. It is not the ideology 
of the Congress. It is the Congress 
administration which was defeated. They 
voted for another Party very near the 
Congress sc that that Party could defeat the 
Congress. That is why we find the DMK as 
the ruling Party in Madras. That is why we 
find the Swatantra in a strcnj position in 
Rajasthan. That is why we find the SSP in 
Bihar. That is why we find the United 
Front in Bengal. That is why we find the 
Swatantra and the dissident Congress in 
Orissa. So this is the position. People have 
decided not to give any further chance to 
the Congress Government, because they 
have bullied us all this time 

Now, you will find in paragraph 17 
this:— 

"The. foreign policy <•! India has stood 
the test of time." 

What is the test of time? Does it mean that 
India should be bled white and India 
should b*. humiliated? Our foreign policy 
has brought us to this very sad 
predicament. The test of our foreign policy 
is this. There are so-called friendly 
countries who through their television 
dep.xt us as a nation of beggars. No 
friendly country would have shown in its 
television that Indians do not get foort, that 
Indians are dying of starvation, that they 
Jire begging for food from foreign 
countries. No friendly country would have 
depicted us in that fashion. Side by sine thu 
American television and the television in 
the U.K. showed prosperity in Pakistan and 
poverty in India. Is that the real picture? 
Poverty is there both in Pakistan and India 
but the foreign countries, the so-called 
friendly countries, because of our very 
gootf foreign policy, successsful foreign 
policy, have put us in two chambers. 
Respect is reserved for Pakistan and 
indignity is I   reserved for India. 

[Shri D. L. Sen Gupta.] raw matemls. If 
this situation has arisen, whit is the 
remedy? It calls tor a reconsideration 
whether devaluation was a proper step. 
Having devalued the rupoe, having put the 
country in the position as it stands today, 
you now give an explanation as to why 
there is a rise in prices. This Gdvsfninent 
is responsible for the whole situation. This 
morning by way of a supplementary I put 
a question to the Commerce Minister here 
in this Riuise, as to whether he was aware 
of the fact that the Government, so far as 
the Railway Ministry was concerned, had 
already issued orders curtailing thirty per 
tent of its wagon production orders given 
to different engineering concerns, 
bringing in its train a series of com-
plications. The reason given by the 
Railway Ministry is that our industry and 
commerce is in a standstill position. Tbt 
manufacturers do not want wagons. Sine, 
there is no demand for wagons, the wagon 
order has got to bo curtailed by the Rail-
way Ministry and when this order is 
curtailed, it affects the industry as a 
whole, the woiking-class as a whole. In 
West Bergal alone we see the danger of 
about one lakh workers being 
unemployed. Now who is responsible for 
this situation? When the country demands 
a steady and studied solution of (he 
unemployment problem, this Government 
is creating it. They do the mischief and 
then search for somebody to be blamed 
for it. When nobody is to be found, they 
blame the moustwh, which cannot defend 
itself and which is not represented 
anywhere, either in this House cr outside. 
The country is not sc foolish as to be 
befoul-.-d by the false promises or the 
false excuses of the ruling party or the 
Government, but why should the 
President, who is a much respected man in 
this country, make use of this plea? He 
should not have. He is a great man. He has 
great talent. He is a great philosopher. 
Why should he make these excuses for all 
the sufferings of the people of '.his 
country? That is my regret. Ay a matter of 
fact, this election has exposed the people's 
mind and I for one   I 
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Now, you will find agair. in  paragraph 15 
this: — 

"A  National    Commission    on Labour 
has been set up under the chairmanship  of   
Sri   Gajendragad-kar.    The  Cominission  
will  leview and make appropriate 
recommendations on the whole field of the 
working and living    conditions    of labour 
..." 

I am sorry to observe, with all personal regard 
for Mr. Gajendragadkar —he was an eminent 
Judge; he was an eminent jurist—on the 16th 
of this month while delivering a lecture in the 
Tata Institute of Social Science— it was a 
news published in the Statesman on the 17th 
of this month—he has observed that, the trade 
union movement in this country is in the hands 
of political parties, Congress, 'Communist, 
P.S.P., all that. I do not dispute that pare of the 
statement. But the second part of his statement 
is damaging and does not speak well of the 
Chairman of the National Cora-mission on 
Labour. He has said that most of the demands 
of the labour are political and not economic. 
He has no labour background except doing 
certain labour oases in the Supreme Court or 
High Court or as a Judge of the Bank Tribunai. 
He has made sweeping remarks. He ought to 
have had statistics with him. Without statistics 
a person holding the position  of Chairman of 
the National Commission on Labour shculd 
not have made that  observation. 

Before I finish I should tell this House that 
our first task in international policy should be 
to develop normal relations with Pakistan. I 
know that the President is eager for •that and 
our Government is eager for that. But still 
normal condition has not been restored. There 
has been no direct communication yet bet-
ween India and Pakistan. Our planes cannot 
go over Fakistan. So this is a situation which 
has hit hard the economy of West Bengal in 
particular which is a neighbouring State to 
East Pakistan. So, something has got to be 
done here and now, and it will 

be a bankruptcy of intelligence if we cannot 
evolve measures to clear out this position. 

SHRI LOKANATH MISRA: Madam, on a 
point of order. Last time you had given a 
specific ruling that during the discussion on 
the President's Address a Cabinet Minister 
must be present here in the House because it 
was so important a debate. Madam, we have a 
Minister who is without portfolio. It is an 
Invisible portfolio. Even if we consider the 
Cabinet rank, there is a Minister who does not 
carry any portfolio. His portfolio is as 
invisible as his fragrance around him. Even 
then we do not have even one single Cabinet 
rank Minister. 

THE DEPUTY CHAIRMAN: I am told 
that they had taken permission since the 
House was sitting till 5-30 and there was a 
Cabinet meeting at 5 o'clock. 

SHRI LOKANATH MISRA: The Cabinet 
meeting could have been postponed. It is no 
excuse to say that as you had announced that 
the House would sit till 5-30. We had our 
business also. The Cabinet Ministers may 
have their Cabinet meetings we have our own 
meetings. I have cancelled my meeting. It is 
no excuse for a Cabinet Minister to report that 
he had a Cabinet meeting and therefore he 
could not be present in the House. This is 
ignoring this House; this Is an insult to this 
House since you have already, given a ruling. 

THE DEPUTY CHAIRMAN: A Cabinet-
rank Minister should be present in the House, 
but I am told that the Secretary was informed. 

SHRI M. N. KAUL (Nominated): I would 
suggest for your consideration and for 
consideration of the House that the system of 
going beyond the fixed hour is inconvenient 
to everybody. If we sit for the fixed hours, the 
trouble will not arise. Extending time always 
leads to trouble. 
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TWJU   DJSFUTY       Uii AIKMAN:    All 
announcement was made earlier. Someone 
could have been here. I wanted to sit till 6 
o'clock. On your suggestion I have made it till 
5.30. 

SHRI P. N. SAPRU: I think it is important 
to have a Cabinet Minister, that is, a person 
who sits in the Cabinet. In England they have 
also Ministers of Cabinet rank but without seat 
in the Cabinet; then Ministers of State; then 
Under Secretaries and Parliamentary  
Secretaries. 

THE DEPUTY CHAIRMAN; We have a 
Minister of State here. The point that he is 
raising that there should be a Cabinet-rank 
Minister. 

SHRr P. N. SAPRU: As Mr. Misra has said, 
there should have been at least a Minister of 
Cabinet rank. 

 
THE DEPUTY CHAIRMAN; I think that if 

we had given them enough notice, one of them 
should have been here. In any case whatever 
the House decides, its direction that a Cabinet-
rank Minister should be here at least for the 
President's Address when it is debated should 
be observed. I do feel that very strongly, but I 
leave it to the House. We go on till 5.30 and 
adjourn, and this may be brought to the 
attention of the Cabinet Ministers  also. 

 

THE DEPUTY CHAIRMAN: This will be 
for the last time that we shall continue without 
a Cabinet Minister till 5:30. In future it will 
depend on. the House and they must 
accommodate themselves. 

SHRI D. L. SEN GUPTA: In our State of 
West Bengal we have now a non-Congress 
Government. Our Ministers have come here to 
decide-what will be the position of the supply 
of rice and wheat from the Central stocks so far 
as West Bengal is concerned. We are afraid 
that if sufficient response from the Centre is 
not available, we have got to decide our own 
destiny in our own way. West Bengal cannot 
remain in starvation when the whole of India 
is: fed. West Bengal is a proverbially deficit 
State. We contribute the maximum to the 
Indian exchequer by way of foreign exchange 
in jute and: tea. We have not much land for cul-
tivation of paddy or wheat. We give, to India 
what we have and we are-proud of that, but 
certainly we expect that this' fact will be taken 
into consideration by the rest of India. We are 
grateful that the Orissa Government has 
promised us supply of rice. The Centre has 
taken charge of procurement of foodgrains 
When they take the responsibility of 
procurement of foodgrains, it is their 
responsibility that they should supply West 
Bengal: what it requires. Unless they do it, we 
shall have to think of constitutional stepis also, 
of how we cani hold back our foreign 
exchange to buy wheat or rice from outside 
India even. But that is a position which will 
lead to-certain difficulties. The only way out 
is, let the Government of India rise to trie 
occasion and meet our needs in the manner 
that we want. 

Thank you. 
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SHRI J. SIVASHANMUGAM PIL-LAI 
(Madras): Madam Deputy Chairman, mention 
has been made in the President's Address 
about the food situation in our country. I am 
glad that he has mentioned it. It is of topical 
interest. All of us are interested in the food 
situation. All those hon. Members who have 
preceded me both today and day before 
yesterday had urged this point. They have 
given various reasons for not having enough 
food in our country and also they have given 
us some methods by which we can augment 
the food position. My object in touching this 
problem is this. In Madras, consecutively for 
three weeks before the elections, no rice was 
given in any of the ration shops and it brought 
about the downfall of the Congress there. 
Then, subsequently, they gave us very bad 
rice I want to know from the Minister the 
reasons for not giving rice in any shop in 
Madras for three weeks consecutively before 
the elections. It is for that purpose that I 
mention this point. 

Hon. Members who have preceded m© also 
have told us a number of ways by which we can 
augment our rice position. Somebody has said 
that rats also eat much of our rice. It is a fact. 
The rat is no respecter of personality or place. 
Perhaps you may not be aware of the fact that 
today in this very august House when the 
Chairman was occupying that place, one rat en-
tered and bit the legs of Mr. Mallikar-junudu 
and went away. So even in this House we can 
find rats. They are no respectors of persons or 
places. That being the case, we are not surprised 
that they eat away much of our rice that is stored 
in our godowns. The remedy or panacea that I 
suggest is this. "What we must do is that we 
must make the tiller of the soil the owner of the 
land. Only then will we have enough of rice; 
only then will he have an interest in the land and 
aleo in cultivation. That is the only way of 
augmenting the rice position in our country. But 
hon. Members may say that it smacks of 
communist idea. As early as 1953, the Congress 
passed a   I 

Resolution in Madras, at Avadi, that the policy 
of the Government would be to form a 
socialistic form of society. But having said 
that, they have not done anything towards that 
end Now is the time to begin it. That is, we-
must make the tiller of the soil the-owner of 
the land. 

The second point    that    I wish to-make is 
about the language problem-It is this language 
problem that was responsible    for    the    
defeat   of Mr. Kamaraj  Nadar at 
Virudhunagar.     I. was going to Tiruchendur. 
A number of students entered into my compart-
ment at Madurai. They came in and took their 
seats.      I spoke to them.. When we go in the 
train, we   speak with one another usually; we 
do not require   any formality of introduction 
with one another.   They told me that, they 
were going to Virudhunagar    to-work  against  
Mr.   Kamaraj      Nadar. When  I asked them 
the reason they told  me that he was responsible 
for bringing Hindi into the State and that they 
wanted to defeat him.   When the-train reached 
Virudhunagar, I saw all the  students getting 
down.   A    lady was standing      at the    
station   One school student went and caught 
hold* of her legs and said, "Do not vote for the 
Congress,     do not     vote for Mr. Kamaraj   
Nadar.    He is    responsible for bringing Hindi 
in our State.   We do not want to be second-rate 
citizens in this country.   We want to be free 
citizens here.  If Hindi  is  introduced,, we will 
become second-claiss citizens." They also    
said    that Mr.    Kamaraj Nadar knew neither 
English nor good Tamil nor Hindi, that he was 
only a show boy of the  North Indians  anol he 
was put up as Congress   President so that he 
could introduce Hindi in his State.      He said 
to her, "We do not want Hindi here.   You    
should    not vote for him." She said, "All right, 
my son, I will do whatever you gay." That was 
what happened.   Why I am saying all this is. 
the fanatic, Hindi Members should be careful.    
They should not force anything on us.   My 
suggestion is that you must bury Hindi KXK 
fathoms deep. You must leave it there* 
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[Shri J. Sivashanmugam Pillai.J for 100 
years and you should not talk about it. After 
100 years, you can take up the Hindi business. 
By that time all the students, if we give them 
full freedom* will read themselves. We need 
not force them to study Hindi. 

The third point that I wish to make -here is 
about the Rajasthan business. The hon. Minister 
the other day was trying to draw a parallel 
between what had happened in Madras in 1952 
and what happened in Rajasthan now. I do 
remember what happened in Madras then 
because at that time I wag the Speaker of the 
Madras Assembly, and I know what happened 
then in Madras. At that time Rajaji was the 
leader of the Congress Party. After the 1952 
elections, Rajaji was  elected the leader. But at 
that time he was not a member cither of the 
Assembly or of the Council. I want this House to 
understand this position. Rajaji was not a 
member either of the Assembly or of the 
Council. But Mr. Sri Prakasa, who was the 
Governor -of Madras at that time, called him' to 
form a Ministry Rajaji formed the Ministry. He 
was nominated to the Council after three 
months. He was the Chief Minister for three 
months; and then he was nominated to the  
Council. At least Mr. Sukhadia is in a better 
position, because he is an elected member of 
the Assembly of  Rajasthan but Rajaji was not a 
member of either of the Houses. He was later 
on nominated to the Upper House there, after 
he became the Chief Minister. In the Assembly, 
Rajaji told us that he would not care for a 
hotchpotch opposition. What he said was 
•correct because we cannot believe this 
hotchpotch opposition. Look at this. You would 
have seen a report in today's papers—I have 
seen it— that one Congressman was abducted 
and was forcibly taken to Delhi by "the 
opposition members to see the President. That 
being the case, how can you bolive all these 
signatures which are there. We cannot belive all 
these things. Rajaji said—and I do remem-"ber 
but I am speaking from memory— -that   the   
opposition   is   just   like   a 

neUikfcat mootai. In Hindi we say 
•amla' for nellikkw- As long as they 
are in a bag, they stand together; but 
as soon as the bag is emptied, they 
scatter in various directions. This is 
the position of the opposition parties. 
So he said, "Either I will form a 
Ministry or I will advise the Governor 
to dissolve .the Assembly so that there 
might be another election." That was 
what he said. The Rajasthan Assem 
bly is there intact and any day Mr. 
Sukhadia can advise the Governor to 
dissolve the Assembly if he wants to. 
But he has not done it. It is in his 
constitutional power. He has not gone 
out of the way. We must know that 
in Madras, Rajaji _______ 

SHRIMATI C. AMMANNA RAJA 
(Andhra Pradesh): He is quoting Rajaji as if 
he is Veda to him. 

THE DEPUTY CHAIRMAN: He has to 
finish his speech. Please finish, Mr. Pillai.   
Please carry on. 

SHRI J. SIVASHANMUGAM PILLAI: I 
am comparing what had happened in Madras 
with what happened in Rajasthan What I say is 
that at least Mr. Sukhadia is a member of one 
House. But Rajaji was not a member of either 
House, either of the Assembly or the Council. 
But he formed the Ministry there. Then he 
said that if it was not acceptable, he would 
advise the Governor, Mr. Sri Prakasa, to 
dissolve the Assembly. But here this 
gentleman has not done anything of that sort. 
And it is within the power of the Governor to 
do so. Why 1 say all these things is, these hon. 
Members who are criticising the Governor 
must be thankful to the Governor that he has 
not dissolved the Assembly. 

SHRI M. N. KAUL: He recommended that 
the Assembly be dissolved. 

THE DEPUTY CHAIRMAN: Mr. Pillai, 
please be brief. There is one more speaker, 

SHRI J. SIVASHANMUGAM  
 
 

: But one thing I must tell you. When I 
was the Speaker at Madras, I 
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never followed      the list-   I  used to 
have my choice in calling the speakers. 

THE DEPUTY CHAIRMAN: That is 
why It is my choice to have called you. 

SHRI J. SIVASHANMUGAM PIL-
LAI: I am the last speaker. But you are 
following the list. It was not done by me. 

THE DEPUTY CHAIRMAN: I am! 
not following the list. 

SHRI J. SIVASHANMUGAM PIL-
LAI: All right. 

Thank you. 
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